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OPEN cowr 

*** . 
Allahabad : J..eted this 13th day of OctOber, 1998 

Original Application No.l47 Of 1994 

r&strict ; Moradahad 

WnAM;-
Hon• ble Mr. s. J)ay al, A.M. 
Hon• ble Mr. s. K. Agrawal, J. M. 

1. 

2. 

UOilon Of India through 
ui visional rll.y Manager, 
1~orthern Hailway, Moradabad. 

Sri Praveen Kunar Mi ttal, 
Senior ll S. T. E. U. rl.M. Oiffice, 
Northern rlly., Moradaba d. 

{Sri A.K. Gaur, Advocate) 

• • • • • .Applicant 

Ilersus 

Sri Shiv SWaroop, Sf o 
sri rlam SwarOOp, dly ~..tuarter 
No.I--L12, ttailway Harthala Colony, 
Mora daba d, u. P. 

2. Shri M.~. Chaudhary, 
Asst. Labour Commissioner, 
(Pres cri ..ft d Authority) , under · 
the Payment Of ~~a ges Act, 
Moradabad. 

(Sri SK Nushra, ~dvocate) 

••••• aesponaents 

By Hon• ble I.,1r. s. LByal, A.M. 

This applica.ti.on has been filed unaer ~ectioo 
t 

19 of ~he Administrative Tribunals A,ct., 1985. lhe 

applicant has filed this application against the 

• 

orcter dated 3-1-1994 passed by Asst.Labour CQnmissi oner 

{The Prescribed Authority) under the Payment Of •'~ages 

Act. The ~rescribe d Authority passed an order on the 

oraer sheet Of the case on 3-4-1994 that initial 

· Objections of the respooaents shall be oisposed Of at 

the time of final disp osal Of the ca se unaer the Payment 
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2. It appears that the applicant has taken a 

preliminary objection to the.. order dated 3-!-1994 

b-y filing an application in ~hich they had challenged 

t he jurisdicti on of the Prescribed huthority un:ler 

I 

the Payment of ••ages Act in this case because the 

aptJlicant wa s get.ting wage Of more than j.-ts.l6oO/- per 

month. This Objection was sought to be disposed Of by the 

or aer of the Prescribe a Authority till final disposal 

of the case. 

3. ln any case n ON t he position ... i th regard to 

~ayment Of n ages Act ca ses and the jurisiacti on Of 

the CAT on such cases has been made amply clear by the 

Apex Court in KP Gupta•s case. This court lacks 

jur isdicti on t o hear cases un aer Payment. Of ••a ges .M.ct 

and, therefore, the ap!J licat.i on filed by t.he a EJi,J licant 

.is dismissed as not maintainaole. The applicant may 

seek redress before a prOper fOrtJD if so aavisea. 
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